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LENRRAL ADMIN ISTRATIVE TRIBUNAL
CALCUTTA BENCH -

( OAR No, 118 of 1996)

present : |HON'BLE DR, B,C, SARMA, ADMINISTRATIVE MEMBER,

HON*BLE MR, D, PORKAYASTHA, JUDICIAL MEMBER,

GOUR HARI CHANDRA

SN vs.
N UNION OF INDIA & ORS, (Post)
For applicant : Dr, S, Sinha, Counsel,
For respondents : Mr, S,P, KsrT, Counsel,
e Heard on 3 20,2,98, : Ordered on : 20,2,98,
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*fui?* 1, This M.,A has been filed with the prayer for a direction

to be isslied on the respondents to give interest at the rats. of
15% for the delayed payment of gratu1ty and increased pensxon due

to administrativa fault,

2, . We have hesrd the submission of the ld. Counsel for both

the parties and perused records, The applicant, waﬁ being aggrieved

by institutiongt of a‘disciplinary proceeding sgainst him after his

ratirement had filed a Writ Petition in the High Court at Calcutta

which uas transferrad to this Tribunal bear ing No T.A. 118 of 1996,
which is Still\pending adjudicatibn, He retirsd from service on(f
attaining the age of superannuation on 30,4,1978 but on the‘grousﬂ
that a d1501plinary proceed ing was inst ituted against hlm, he was
not given the amount of gratuity and that gratuity amount was paid to
him only| on 29,8,1982 after the disciplinary proceed ing was withdraun

on 12,4,01982, The applicant has nou prayed for in this M,A the
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interest on the delgyed payment of gRatuity.
3. " | We find in this case thgt aven after retirement of

the appllicant from serﬁicsrthere waS a disciplinary procaeding
instituted against him and legal ity or otheruise of that proceeding
is under'Challanga in the 0,A, which is still pend ing For'édjudica-
tion, Ip %ﬁy event, the material before us is that the disciplinary
proceeding vas withdraun on 12,4,1982, in that évant, oniy €he |
@pplicent st best eoan get intereét on the delayed payment 'of gratuity
after thrée months from the date of withdrgual of the discipl inary

‘proceedingS.

4, Accordingly, we dirsct the raspondents to-paymihﬁerest

to the applicant at the rate of 10% per.annum on the entiré amount

QF gratuity uminh;uas-delayed w.e,f, 12,7,1982 till 19.8,1982 within
a period of 2(two) months from the datse of cohmunication of this

order Failingbuhich they shall have to pay interest st the rate of

< 20& (tusnty percent) pgg,annum. N&K&?iéfgdcqp@ingﬁy:dis;GSéa of
without passing any-6rder a8 to costs,
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